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HARYANA VIDHAN SABHA SECRETARIAT
Notification

The 5th March, 2018
No.2-HLA of 2018/3/3636.— The Haryana Development and Regulation of Urban
Areas (Amendment) Bill, 2018, is hereby published for general information under proviso to

Rule 128 of the Rules of Procedure and Conduct of Business in the Haryana Legislative
Assembly :-

Bill No. 2- HLA of 2018

THE HARYANA DEVELOPMENT AND REGULATION OF URBAN AREAS
(AMENDMENT) BILL, 2018

A
Bill
further to amend the Haryana Development and Regulation of Urban Areas Act, 1975.

Be it enacted by the Legislature of the State of Haryana in the Sixty-ninth Year of the
Republic of India as follows:-

1. This Act may be called the Haryana Development and Regulation of Urban Areas
(Amendment) Act, 2018.

2. After clause (ja) of section 2 of the Haryana Development and Regulation of Urban Areas
Act, 1975 (hereinafter called the principal Act), the following clause shall be inserted, namely:-

‘(jaa) “location premium” means an amount over and above the prescribed fee and
charges that an applicant is willing to pay to the Government to obtain the licence
against applications received under sub-section (1A) of section 3, as determined
through bidding/auction process in pursuance of the policy issued by the
Government in this regard, from time to time’.’

(729)

Short title.

Amendment of
section 2 of
Haryana Act 8
of 1975.
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Amendment of
section 3 of
Haryana Act 8
of 1975.

3. In section 3 of the principal Act,-

(1)

(i)

in sub-section (1),-

@

(a)  in the third proviso, for the sign “.” existing at the end, the sign “:” shall be
substituted;

(b) after the third proviso, the following proviso shall be added, namely:-

“Provided further that for such colonies located in such land use
zones of various notified development plans, where in the opinion of the
Government, the licences are to be issued after invitation of bids or
following an auction procedure in pursuance of the policy framed by the
Government in this regard from time to time, such application shall be
considered to be valid only if it is filed in response to a notice of the
Director and fulfils the prescribed terms and conditions.”.

after sub-section (1), the following sub-section shall be inserted, namely:-

“(1A) All such applications received in response to the notice issued by the
Director against policy for auction of licences that are considered to be in order by
the Director shall, in addition to the prescribed requirements, also be liable for
payment of location premium, as determined through the bidding/auction process,
in such manner and in such time frame as conveyed by the Director. The amount
received against location premium shall be utilised for provision, maintenance and
augmentation of external development works and shall be recovered in addition to
the prescribed rates of development charges received against external development
works from a colonizer.”.
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STATEMENT OF OBJECTS AND REASONS

The Hon‘ble High Court in CWP No. 21942 of 2013 titled as Pawan Bhatia and others Vs. State of Haryana
and others, in its order dated 26.08.2015 did not favour the first-come-first-served policy and ordered that a
transparent method needs to be followed. Hon‘ble Apex Court in SLP No. 11082 of 2016 has also granted liberty to
the State to formulate transparent policy guidelines in this regard. Hence, an alternate to the said first-come-first-
served policy stands formulated and notified vide notification dated 10.11.2017. The said policy envisages grant of
specified category of licences through bidding/auction process, after following a prescribed procedure in this regard.

However, the prevailing statutory provisions do not envisage grant of licence through auction/bidding
process. Thus the implementation of the said policy dated 10.11.2017 requires incorporating enabling provisions in
the Haryana Development and Regulation of Urban Areas Act, 1975, so as to allow grant of specified category of
licences after following the bidding/auction process.

Hence this Bill.
MANOHAR LAL,
CHIEF MINISTER,
HARYANA.
Chandigarh: R.K.NANDAL,

The 5th March, 2018. Secretary.
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56054—H.V.S.—H.G.P., Chd.



